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|
APPLICATION NO 88 /86(
W.P, NO /
Applicant
Shri A, Resheed Khan v/e The GM, Telscommunication
Karnataka Circle & another
To

1. Shri A. Rashesd Khan
LIG 6, KHB Colcny
Jawahar Nagar
Raichur

2. Shri M. Raghavenera Achar
Rdvocate
1074-1075, Banashankari 1 Stage
Bangalors - 560 060

3e

4,

Se

The General Manager
Telecommunication
Karnataka Circle
Bangalore - 560 009

The Telecom District Enginser
Karwar - 581 301
Uttara Kannada District

Shri M, Vesudsve Rao
Central Govt. Stng Counsel
High Court Buildings
Bangalors - 560 001

Subject: SENDING COPIES OFFCRDER PASSED BY THE BENCH

Please find enclosed herewith

SOKERDMOGROBX passed by this Trib

application on ' 14-8-87

E : ’
ncl : as above \ib
O

—h m e ——
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RECEIVED 2Wn
’(]"“,{?y\\ (& Diary No...1, 67/5(’»}‘(\

ook P31 [s/q..

the copy of ORDER AS&éx/

unal in the above said
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PUTY REGISTRAR
SEOHKE QRKOGK KTOBR
(JUDICIAL)




BEFORE THE CfNTﬁAL;ADN‘NISTRHTIUE TRIBUNAL
BANG AL CRE
|

DATED THIS THE 14th DAY CF AUGUST, 1987
|

Pre=ent : Hep'ble Sri PLSriniuasan Memter (A}

|
Applicstien Nb.Bé[glL
\
A.,Rasheed Khan, :
C/e M.Raghavendra Achar,
Ne. 1074 and 1075, |
Banashankari Ist Stagiq
Sresnivass MNagar, II Phasa,
Eanoalere, J — hzplicant,
\
( Sri M.Rachavendrz Acbar S Advocete )
| ‘\\\
VE,.
|

|
1. Gensral Menacer, |

Telecomnunicatien, |
Kermataka Cirels,
Bengalere - 9, '

\
|
2, Telecem Distriet Encinecr,

Karwar - 581 301, f s Bzepcndents,

{ Sri "M.Vasudeva Rze — Aduccate

|
Thie ap.licectien hee come uj b-fere the Tribuncl todoy.

Hen'ble 5ri P.Sriniuu%an, Mamber (A) mede the follewinc

|
| OROER

In this apglieaticn, the «p;lic.nt whe teok veluntary
!

| . -

retirement with effect from 1.6.1935 <= Telz hens Sup-rviscr in
|

the Teleghenszs De,ar#mant et Mudicsre, Chkmec.lur Jistrict,
\

cemplains thzt the r%sgundamts uroncly ste:r.ed him ot the
|

Effieieney Bar uhicw he wz: dus to crces cn Te3.
\
|

2. Sri M.R.Agher, le.tned ceunsel fer the oo litcent, cen-
\

tends that neo ;duar%c remaIks in the cherccter roll uoie inti-

|
m.ted te his client end sv therz wee no justific.ticen for nct
|

lettine him cress the CPficiency Eer £ill the dotz of hic
|

retirement. He alsb submitted that theuch disci linery ;ro-
|
ceedings under rul% 14 ef the Centrzl Civil Servicer (Clessi-

e
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fiﬂatiiﬂ, Centrel and “'P.Il)i‘aul.s’ 1965, were initiested

aczinst the applicant semstime in 1982, thess precesdings did
net result in any punishment. The preceedings were in respest
of the peried frem 5.8.1981 te 5.8.1982 when the applisant
absented himself frem duty witheut autherisatien. The authe—
rities decided te treat this peried as dies nen and did net
impese any penalty. Sri Aechar peints sut thet the applisant
was allewsd tc draw special pay en 30,8.1983 under the time.
beund premctien scheme, Accerding te Sri Achar, +mek any
edverse inferenee that seuld be drawn frem the treatment ef
the peried s dies nen was washed eut by this F'lmntiln and
sheuld net therefers have been taken inte ecceunt fer the pur-

pese ef stepping him at the Efficieney Bar,

3. Sri M.J/asudava Ras, en the sether hand, sentends that
the eharacter rell ef the applieant prier te 1983 and even
&éfterwards were unsatisfastery. The treatment ef the peried
betwsen 5.8.1981 and 5.8.82 as dies nen wae dene en cempas—
sienate greunds and ne punishment was impessd, Tha faect that
the zpglieant remzined absent fer a whele year witheut authe-
risatien had te be teaken inte acceunt by the Depertmental
Premetien Committee censidering the applicant's ezse fer
erassing the Effieieney Bzr. 1In view ef this, he centended,

the appliesnt was net entitled te eress the Effieiensy Bar,

4 Having eensidered the rival eententiens; I zm ef the
view that this applieatien has te fazil., I agres with Sri Aehar
te the extent that zdverses remarks in his eenfidential repsrts
net eenvaeyed te the applicant eeuld net ferm the basis fer
helding him up at the Effieiensy Bar stacs. Hewsver, as
recerds the zpplieant's abssnce witheut autherisatien fer ens

year, this surely wgs a facter te be taken inte 2esmesunt,
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That it was abssncas u#thnut autherisatien £ands sencluded
- - with the treatment ef the peried as dias nen, The fast
that the applisant hadl been allewsd te draw spesial pay
under the time beund premctien seheme is anether matber,
begasue it was semething whieh assrues te him by sheser
efflux of time. Cn tﬁn ether hand, sf.ssingﬁlf Effisisney
Bar had te be zppreved by & Departmental Pr‘motion Cemmittes(DPC)
end if the OPC tesk thn agceunt the épplilnmt'a leng absence
frem duty witheut autherisatien and en that aeesunt feund him
unfit te erescs tha Efficieney Ber, I sannet find fault with

that.

5. In the result the applieatien is dismissed, with

na erder as te cests.
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